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( Chapter 1,-Preliminary.- Section 3.) 

repealed by any of them, shall, so far as they are con- 
sistent with this Act, be deemed to have been respect- 
ively made, given, approved, conferred and published 
under this Act. 

(3) Any enactment or document referring to any 
of those enactments or to any eiiactment repealed by 
any of them, shall, so far as may be, be c~nst~rued to 
refer to this Act or to the corresponding portion 
thereof. 

Definitions. 3. I n  this Ad,  unless there is something repug- 
nant in the subject or context,- 

( I )  " tramway " means a tramway constructed 
under the Indian Tramways Act, 1886, or any special xr of 

Act relating to tramways : 
(2) "ferry " includes a bridge of boats, pontoons 

or rafts, a swing-bridge, a flying bridge and a tempor- 
ary bridge, and the approaches to, and landing-places 
of, a ferry : 

(3) " inland water " means any canal, river, lake 
or navigable water in British India : 

(4) " railway " means a railway, or any portion 
of a railway, for the public: carriage of passengers, 
animals or goods, and includes - 

(a) all land within the fences or other boundary- 
marks indicating the limits of the land 
appurtenant to a railway ; 

(b) all lines of rails, sidings or branches worked 
over for the purposes of, or in connection 
with, a railway ;, 

(c) all stations, offices, warehouses, wharves, work- 
shops, manufactories, fixed plant and ma- 
chinery and other works constructed for 
the purposes of, or in connection with, a 
railway ; and 

( d )  all Berries, ships, boats and rafts which are 
used on inland waters for the purposes of 
the traffic of a railway and belong to or are 

hired 
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(Chapter I.-P~eZzminary.-Section 3.) 

hired or worked by the authority admi- 
nistering the railway : 

(5 )  " railway company "' includes any persons, 
whether incorporated or not, who are owners or lessees 
of a railway or parties to an agreement for working a 

(6) c 6  railwa,y administration " or " administra- 
tion ", in the case of a railway administwed by the 

(7) " railway servant" means any person employed 
by a railway administration in connection with the  
service of a railway : 

(8) " Inspector " means an  Inspector of Railways 
appointed under this Act : 

(10) rolling-stock " includes locomotive engines, 
tenders, carriages, wagons, trucks and trollies of all , 

(11) " traffic " includes rolling-stock of every de- 
scription as well as passengers, animals and goods : 

(12) " through traffic '' means traffic which is. 
carried over the railways of two or more railway 
administrations : 

(13) " rate " includes any fare, charge or other 
pa,yment for the carriage of any passenger, animal 

(14) terminals " includes charges in respect of 
stations, sidings, wharves, depbts, warehouses, cranes 
and other similar matters, .and of any services rendered 

(15) c c  pass " means an authority given by a rail- 
way administration, or by an officer .appointed by a 
railway administration in this behalf, and autllorising 

the. 

e 











.Temporary 
entry upon 
land for re- 
pairing or 
preventing 
acoident. 

Payment of 
compe~isation 
for damage 
caused by 
lnwful  exer- 
cise of powers 
ut~der sectiou 
7, 8 or 9. 

Accommndn- 
tiou \\~ol.lts. 

( Clzapter IIT.- C o n ~ t ~ ~ z c c t i o ~ ~  nncl Maintenance of 
JVo~~ksa--6'ections 9-11 .) 

9. (1) The Governor Oeileral in Council may 
authorise any railway administration, in case of ally 
slip or other accident happening or being apprehended 
to any cutting, embankment or other work under the 
control of the railway administration, to enter upon 
any lands adjoining its railway for the purpose of re- 
pairing or preventing the accident, and to do all such 
works as may be necessary for the purpose. 

(3)  I n  csse of necessity the railway addin i~ t~a t ion  
may enter upon the lands and do the works aforesaid 
without having obtained the previous sanction of the 
Governor General in Council, but in such a case shall, 
within seventy-two hours after such entry, make a 
report to the Governor General in Council, specifying 
tlie nature of the accident or apprehended accident, 
and of the works necessary to be done, and the pomrer 
conferred on the railway administration by this sub- 
sectioa shall cease and determine if the Governor 
General in Council, after considering the report, con- 
siders that the exercise of the power is not necessary 
for the public safety. 

10. ( 1 )  A railway administrat,ion shall do as little 
damage as possible in the exercise of the powers con- 
ferred by any of the three last foregoing sections, and 
compensation shall be paid for any damage caused bg 
the exercise thereof. 

(2) A suit shall not lie to recover such compensa- 
tion, but in case of dispute the amount thereof shall, 
on application to the Collector, be determined and 
paid in accordance, so far as may be, with the pro- 
visions of sections 11 to 15, both inclusive, and sec- 
tions 18 to 42, both inclusive, of tlie Land-acquisi- 
tion Act, 1870, and the provisions of sections 57 and x 
58 of that Act shall apply to the award of compensa- 
tion. 

11. ( 1 )  A railway administration shall make and 
a ion maintain the following works for the accoilllllod t' 
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